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came from Pakistan. These unfortunate people are living in Jammu region and 

other parts of the country. These people are in very poor condition and 

deserve proper compensation from the Government. They should be treated 

as refugees. The Government cannot take any excuse that they will go back to 

their ancestral places when the occupied territory of Kashmir is liberated. I 

request that the Government should appoint a Rehabilitation Commission, 

which should seek their claims and make arrangement of their settlement. The 

Government should provide them homes and agriculture land in lieu of their 

claims what they left in occupied Kashmir. 

SHRI JANARDHANA POOJARY (Karnataka):   Sir, I associate myself 

with the Special Mention made by the hon. Member. 

 SHRI PYARELAL KHANDELWAL (Madhya Pradesh):  Sir, I associate 

myself with the Special Mention made by the hon. Member. 

SHRI ROBERT KHARSHIING (Meghalaya):   Sir, I associate myself 

with the Special Mention made by the hon. Member. 

Demand for rest room facilities at railway stations and houses for porters 

working for the Indian railways 
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SHRI ROBERT KHARSHIING (Meghalaya):   Sir, I associate myself 

with the Special Mention made by the hon. Member. 
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Demand to create one Ministry for all agriculture-related subjects in the 
country 

SHRI RAMA MUNI REDDY SIRIGIREDDY (Andhra Pradesh): Sir, the 

Indian farmers have been toiling hard to provide food security to our 100 crore 

people. They are contributing 28 per cent of the GDP. But kisans have no 

growth, security and development. Indian Service Sector has become globally 

competitive. Indian jawan is one of the best in the world, but the Indian 

peasant is in the worst condition. Why? One of the main reasons is the 

Ministry, which carries the name "Agriculture" has least to do for farmers 

because irrigation, fertilizers, food processing and rural development are 

separate administrative Ministries. The panacea to all these problems is to 

bring all agriculture-related subjects under one roof. Let one Ministry deal with 

all agriculture-related subjects. It is regrettable to note, a sector, which is 

providing 65 per cent of the workforce and 28 per cent of the GDP, has not 

been given scope to have its own Budget on similar lines as the Railway and 

the General Budgets. The budgetary allocation to agriculture and its allied 

sectors should be, at least, 30 per cent instead of present 2-3 per cent. The 

other important point for improving agriculture sector and the condition of 

agricultural labours in India is to bring agriculture under the Concurrent List, 

because credit loans, insurance, excise duty, fertilizers, pesticides, R&D, MSP, 

export, and processing industries are all under the Union List, whereas 

revenue, ST, Octroi and subsidies are under the purview of the State 

Governments. So, it is high time to bring agriculture under the Concurrent List.   

A time has also come 
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